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ORDER (ORAL)

(BY HON'BLE m.DUSTICE U.3 .mLI PIATH ,CHAI RmN) •

The counsel for the respondents placed for our

perusal an order made on. 22 .3 .93 to uhich he encloses

a statement containing information in regard to fixation

of , pensions gratuity and the amount due to be paid to

the petit ioner.. This shous that necessary steps to

comply uith the judgement of the Tribunal haue been
i ' ^

taken and necessary orders have been made.In regard to the actual
that are ,

payments/required to be made to the patitioner, the counsel

for the respondents submits that the paymsnts in accordance

uith the order of the Tribunal uill be made within tuo
Iueeks , Ue record that undertaking and dispose^of this

( B.N .DHOUNDIYAL) ( U.5 .PIALI CTATH)
[^IEPIBER(A) CHAlRmN


